Annexure-1

Name of the corporate debtor: Amay Home Services
Date of commencement of CIRP 17/05/2024
st of creditors as on: 22.09.2025
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3. Asper Regulation 14 of IBBI (CIRP) Regulations, 2016,

dditional i

professional, as the case may be, shall revise the amounts of claims admitted, including sub regulation (1), as soon as icable, when

As per Regulation 2 (1)(aa) of IBBI (CIRP) Regulations, 2016 "class of creditors” means a class with at least ten financial creditors under clause (b) of sub-section (6A) of section 21 and

s less than 10.

Regulation 16A(7) ity

5. Interest @ 8% p.a. i been taken

“creditors in a class”

of India (Insolvency Resolution Process For Corporate Persons) Regulations, 2016.
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